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Online exam from 2021 for select govt recruitment @ RBI PAPER

‘Maintaining 4% inflation appropriate’

A COMMON ELIGIBILITY Test
(CET) will be conducted online
across the country from next
year to screen and shortlist
candidates for recruitment to

select central government
jobs, Union Minister Jitendra
Singh said on Monday. “The

mon Eligibility Test has been
constituted with the approval
of the Union Cabinet,” said

National Recruitment Agency
(NRA) for conducting Com-

Singh,the Minister of State for
Personnel. —PTI
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MNotice-cum-Addendum to the Scheme Information Documents (SID) and Key
Information Memorandum (KIM) of ICIC] Prudential Multi- Asset Fund and Statement
of Additional Information (SAl) of ICICI Prudential Mutual Fund (the Fund)

Appointment of Deutsche Bank A.G. [DB) as the custodian for custody of silver received

in_case of physical settlement of Silver Exchange Traded Commeodity Derivatives

(ETCDs) contracts entered by ICICI Prudential Multi-Asset Fund [the Scheme)

MNOTICE is hereby given to all the unit holders of the Fund that the Trustee of the Fund
has appointed Deutsche Bank A.G. (DB) as the Custodian for custody of silver received
in case of physical settlement of Silver ETCDs contracts entered by the Scheme.

Deutsche Bank AG, having address at 4" Floor, Block B1, Nirlon Knowledge Park,
Goregaon (East), Mumbai - 400 063, is registered with SEBI as a Custodian of Securities
under SEBI (Custodian of Securities) Regulations, 1996, vide registration no, IN/CUS/003.

Investors are requested to note the above,

All the other provisions of the 3Al, 51D and KIM of the Scheme except as specifically
modified herein above remain unchanged.

This Notice-cum-Addendum forms an integral part of the SID/KIM of the aforesaid
Scheme of ICICI Prudential Mutual Fund, as amended from time to time.

Place : Mumbai
Date : December 28, 2020

No. 0137122020

For ICICI Prudential Asset Management Company Limited

Sd/-
Authorised Signatory

To know more, call 1800 222 999/1800 200 6666 or visit www.iciciprumf.com

As part of the Go Green Initiative, investors are encouraged to register/update their e-mail id
and mobile number to support paper-less communications.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To know more about it, please visit https:/Awww.iciciprumf.com
or visit AMFI's website hitps://www.amfiindia.com
Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011, as amended.

HI-KLASS TRADING AND INVESTMENT LIMITED

Registered Office : Office No. 15, 2nd Floor, Plot Ne

Tel: 91+ 22 22874084 | 2287408
Corporate ldentification Number ; L1900

This Adverlisemant is being issusd by Saffron Capital Advisors Private Limited, on behalf of Mr. Sanjay Kumar Jain
("Acquirer 1") and Mrs. Suman Jain ("Acquirer 27}, collactively, ("Acquirers™) pursuant to Regulation 18 (7) of the Securities
and Exchange Board of India (Substantial Acquisstion of Shares and Takeovers) Regulations 2011 ["Takeower Regulations™)
in respact of the open offer o acquire equity shases of the Hi-Klass Tradimg and Investrment Limited ("Target Company™)
("Open Offer”). The Datailed Public Statemant ("DPS™) with respact to the aforamentioned Open offer was published on
October 11, 2019 in Financial Express (English National Daily), Jansatia (Hindi National Daily) and Mumbai Lakshadweep
(Marathi Daily). Subsequently, corrigendum to DPS was published on December 25, 2020 ("Corrigendum®) in the same
newspapers in which the DPS was published

The shareholders of the Target Company are requested to Kindly note the following :
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.c0.in; Website

AH1992PLCOE

k. Fort, Mumbai - 4(

85 | Email: infoi@hikla w.hiklass.co.in

15, 2020.

this Offer

any Form of Acceptance.

11. Schedule of Activities :

1, Offer Price 15 Rs. 17.80/ per equity share including interest @ 10% per annum per Equity Share for the delay in the
payment beyond the Scheduled Payment Date. There has been no upward revision in the Offer Price

2. Committee of Independent Directors (hereinafter referred to as "IDC") of the Target Company has recommended that
the Offer is fair and reasonable and in line with the SEBI (SAST) Fegulations. Further, IDC is of the view that the Offer
Prica iz in e with the parameters prescribed by SEBI in the SEBI (SA5T) Regulations. The IDC's recormmendation was
published on December 28, 2020 in the same newspapers in which the DPS was published.
The Open Offer is not a competing offer in terms of Regulation 20 of Takeover Regulations.
The Letter of Offer with respect to the Open Offer ("LoF") dated December 18, 2020, was dispalched on December 22,
2020 1o all the Eligible Shareholders of the Target Company holding Equity Shares as on the Identified Date, December

Fublic Shareholders are reguired to refer 1o the Section tited "Procedure for Acceptance and Setlement of the Offer” at
page 25 of the LoF in ralafion to inter alia the procedurs for fendering their Equity Shares in the Opan Offer and are
requirad to adhera to and follow the procadure outlined therain,

Please nole thal a copy of the LoF will also be avallable on SEBIs website (www.sebi.gov.in).

Instructions for Public Sharehodders ;

a. In case of Equity Shares held in physical form In accordance with the Frequenify Asked CQuestions issued by SEBI,
"FAlks - Tendering of physical shares in buyback offer’ open offes! exit offer/delisting” dated February 20, 2020, SEBI
Circular no. SEBVHOICFDICMD 'CIRIPA202(0¢144 dated July 31, 2020 and BSE notice no 20200526-32 dated 28 May
2020, shareholdars holding securities in physical form are aflowed to tender shares in open offer. However, such
tendering shall ba as per the provisions of the SEBI [SAST) Regulations,

An Eligible Shareholder may parlicpate i the Open Cffer by providing histheris application in wiiting on & plain paper
signed by all Eligible Sharehokders (in case of joint holding) stating name, address, folio number, numbser of Equity
Shares held, Equity Share cerlificate number, number of Equity Shares tendered for the Offer and the distinctive
numbers thereof, enclosing the oniginal Equity Share certificate(s), copy of Elgible Sharehokder's PAN card(s) and
executed share fransfer form in faviour of the Acguirers. Eligible Shareholders must ensure that the plain paper
application, along with the TRS and requisite documents, reach the Registrar to the Offer not later than 2 (two) working
days from the closure of the Offer (Le. January 14, 2020 by 5.00 p.m. If the signature(s) of the Eligible Shareholders
provided in the plain paper application differs from the specimen signalure(s) recorded with the Regisirar of the
Company or are not in the same order {although attested), such plain paper applications are liable fo be rejected under

. In cazse of Equity Shares held in dematerialized form : An Eigible person may pariicipaie in the Open Offer by
approaching thair brokes/selling mambar and tendar shares in the open offiar as par the procedura as mantionad in
the LoF along wilth other details, The Public Shareholders holding Shares in Demat mode are not required to fill

In terms of Regulation 16(1) of the SEBI (SAST) Regulations, the Draft Letter of Offer was submitted fo SEBI on October
18, 2019. All observations recetved from SEBI by way of their letter no. SEBIHOCFDDCR1IOWIR2018/32 7601 dated
December ¢9, 2019 in terms of Regulation 16(4) of the SEBI (SAST) Regulations have been incorporated in the LoF.
Target Company has received the prior approval from the Reserse Bank of India ["RBI") vide letter DoS.C0.RSG Mo.
109/13.08.006/2020-21 dated Decamber 11, 2020 in accordance with Notifization No. DENR[PD)CC No 065.03.10.001/2015-
16 issued by RBI dated July 09, 2015 ("RBI Circular®) as amanded from time to time, for change in management and
Iransfer of managemeant contral of Non- Banking Financs Company, The same is valid $ill for & period of six months,

10, There have been no ather material changes in relation o the Offer, since the date of the public announcement on Ociober
03, 2019, save as otherwise disclosed in the DPS, DLOF, LOF and Cormigendumn.

Activity
Public Announcement (FA)

Day and Date$
Thursday, Cctober 03, 2019

Publication of DPS in the newspapers

Friday, Ociober 11, 2019

Filing of the draft better of offer with SEBI

Friday, Oclober 18, 2015

Last date for a competibve bid

Monday, Novemnber (4, 2019

Lasi date for SEBI observations on draft letier of offer [in the event SEBI has not
sought clarifications or additional information from the Manager to the Offer)

Monday, December 3, 2019

Idendified Data”

Tuesday, Decamber 15, 2020

Letier of Offer 1o be dispalched 1o shaseholdars

Tuesday, Decamber 22, 2020

| Last dale for revising the Offer price! number of shares

Tuesday, December 20, 2020

Lasi Date by which the commitiee of the independent directors of the Tanget
Company shall give ifs recommendation

Monday, December 28, 2020

Date of publication of Offer Opening Public Announcement

Tuesday, December 29, 2020

Date of commencement of Tendering Period (Offer Opening Date)

Wednesday, December 30, 2020

Date of Expiry of Tendering Period (Offer Closing Date)

Tuesday, January 12, 2021
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5 As per SEBI axfension jafter SERMHOCFIVDCR TAOWFR201 234267 asted Decamber 30, 2015, & pariod of fweke working days 15 do be
ca'cudaled from the dela of recelpl of REY Approval The Tamst Campany fas meeived the BB sporoval an December 11, 2020 and accordingly
the sohaoide of actaly fas been caicidabed fom the axla of REN aoovewal Lo, Decamber 17, 2020,

* lentifed Date iz paly for the pupase of determining the agmes of fha Publlc Shareholders af the Targef Company 85 on such data lo wham
the Letler of Qe woukd be sand. It (s clanfied [Ral af (e Pubic Sharehodders holding Egaily Shares of I Targe! Company (regéstered ar
wansgisienea) e aligils fo panicipale i s OFar sny Yme befors the closure of s Offer,

Thag abowe Wmelings are lenlative prapaned on (he basis of imalines providiod oader the Takeaver Reguwabions) and are sulyec! o change for
any raasan, inckding. bat nat imiad, asdeys in receipd of approvale (inchuding fram RBI} ar comments from reguistany authoritiag.

Capitalised terme used but not defined in this Advertizernent shall have the same meanings assigned o such farms in the
Public Announcement andfor DPS andlor LoF andior Comngendum. The Acquirers acoept full responsib#ty for the information
contained in this Advertisement and also for the obligations of the Acquirer as laid down in SEBI (SAST) Regulations. This
Advertisement will atso be available on SEBI's websile al www.sebi.govin

Issued by the Manager to the Offer on behalf of the Acquirers

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Corporale identificalion Mumber : LIGT120MH200TPTC166T 1

65, Sixth Flooe, Centre Poind, J.B. Nagar, Andheri (East), Mumbai - 400 058, India
Tel. Mo.: 91 22 4082 0914/915, Fax No.: +91 22 4032 0952

Email id: openofiersifisaffronadvizor.com, Website: wew saffronadvisor.com
Investor grievance : imveslorgrievancei@satfronadvisor.com

SEBI Registration Number ; INM 000011211

Contact Person : Amit Wagle / Gaurav Khandelwal

EREMIGSUEY, sty 21 et

Place : Kolkata
Date : December 28, 2020

fi-nanci“. ep' .in

PRESS TRUST OF INDIA
Mumbai, December 28

bias

MAINTAINING 4% INFLATION
is appropriate for India as tar-
geting a lower rate could
impart deflationarybias to the
monetary policy,said a Reserve
Bank of India paper. Under the
current dispensation, the RBI
hasbeen mandated by the gov-
ernment to maintain retail
inflation at 4% with a margin
of 2% on either side.

The paper,authored by RBI
Deputy Governor Michael
Debabrata Patra and another
official Harendra Kumar
Behera, has found a steady
decline in trend inflation to
4.1-4.3% since 2014.
“Atarget set too below the
trend imparts a deflationary
to monetary policy

" dicicl J
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because it will go into overkill
relative to what the economy
can intrinsically bear in order
toachieve the target.
“Analogously, a target that
is fixed above-trend renders
monetary policy too expan-
sionaryand prone toinflation-
ary shocks and unanchored

"A target set too below
the trend imparts a
deflationary bias to

monetary policy because
it will go into overkill
relative to what the
economy can intrinsically
bear in order to achieve
the target,” RBI said in a
release based on the

paper
|

expectations. Hence, main-
taining the inflation target at
4% is appropriate for India”
RBI said in a release based on
the paper.

The paper notes that esti-
mating trend inflation with
regular updates is important
for the formulation of mone-
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1 | 1cIC! Prudential
Balanced Advantage
Fund

' 2 | |cICI Prudential Bond

Name of the Scheme

Equity Portion:

# Sankaran Maren
= Rajat Chandak
e |hab Dalwai
Debt Portion:

# Manish Banthia

MNotice-cum-addendum to Scheme Information Document (SID) and Key Infoermation
Memorandum (KIM) of select schemes and Statement of Additional Information (SAl)
of ICICI Prudential Mutual Fund (the Fund)
MNotice is hereby given that the below mentioned fund managers shall manage the
schemes with immediate effect:
Existing Fund Manager(s) Revised Fund Manager(s)

Equity Portion:

# Sankaran Naren
= Rajat Chandak
o |hab Dalwai
Debt Portion:

* Manish Banthia
e Ritesh Lunawat

& Manish Banthia

Manish Banthia

# Manish Banthia

L ]
Fund # Chandni Gupta
3 | ICICI Prudential Child Equity Portion: Equity Portion:
Care Fund (Gift Plan) e Ashwin Jain e Ashwin Jain
Debt Portion: Debt Portion:

& Manish Banthia

e Ritesh Lunawat

4 ' ICICI Prudential Constant | = Rahul Goswami

Arbitrage Fund

6 | ICICI Prudential Equity -

Equity Portion:

+ Kayzad Eghlim
Debt Portion:

+ Manish Banthia

e Rahul Goswami

| Maturity Gilt Fund * Anuj Tagra
& | ICICI Prudential Debt # Manish Banthia ¢ Manish Banthia
Management Fund (FOF) s Ritesh Lunawat

Equity Portion:
e Kayzad Eghlim
Debt Portion:

« Rohan Maru

o Nikhil Kabra

Debt Fund

7 | |CICI Prudential Equity &

Equity Portion:
& Sankaran Maren

Debt Portion:
# Manish Banthia

8 | ICICI Prudential Equity
Savings Fund

Equity Portion:

& Sankaran Maren

o Kayzad Eghlim

+ Prakash Gaurav Goel
Debt Portion:

# Manish Banthia

Equity Portion:
& Sankaran Naren
& Mittul Kalawadia

Debt Portion:
# Manish Banthia
s MNikhil Kabra

Equity Portion:

# Sankaran Naren

e Kayzad Eghlim

+ Prakash Gaurav Goel
Debt Portion:

# Manish Banthia

& Ritesh Lunawat

| 9 | |ICICI Prudential Gold ETF - # Manish Banthia

e Manish Banthia
« Mishit Patel

Optimizer Fund (FOF)

10 | ICICI Prudential Income

11 | ICICI Prudential Ligquid ETF | =

Equity Portion:

¢ Dharmesh Kakkad
Debt Portion:

+ Manish Banthia

Equity Portion:

¢ Dharmesh Kakkad
Debt Portion:

+« Manish Banthia

e Ritesh Lunawat

Rohan Maru

« Bohan Maru

e Mikhil Kabra

12 | |CICI Prudential Long
Term Bond Fund

+« Manish Banthia

¢ Manish Banthia

e Anuj Tagra

14 | ICICI Prudential Short
Term Fund

Place : Mumbai
Date : December 28, 2020

No. 012/12/2020

E ICICI Prudential Regular - .
Gold Savings Fund (FOF)

Manish Banthia

& Manish Banthia

Investors are requested to take a note of the above.

e Manish Banthia
e Nishit Patel

# Manish Banthia
& Mikhil Kabra

For details of Fund Managers, investors may please refer Statement of Additional
Infermation available on the AMC's website viz. www.icicipruame.com

Investors are requested to note that Ms, Privanka Khandelwal will continue to be the
dedicated Fund Manager for managing overseas investments of the schemes of the
Fund which have a mandate to invest in overseas securities.

All the other provisions of the SIDs/KIMs/SAl/addenda of the schemes except as
specifically modified herein above remain unchanged.

This Notice-cum-addendum forms an integral part of the SIDs/KIMs/SAl/addenda of
the schemes, as amended from time to time.

For ICICI Prudential Asset Management Company Limited

Sd/-
Authorised Signatory

To know more, call 1800 222 999/1800 200 6666 or visit www.it:iEil_:-_ru_r!‘!f._nnm

As part of the Go Green Initiative, investors are encouraged to register/update their e-mail id |

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To know more about it, please visit https.//'www.iciciprurnf.com

or visit AMFI's website hitps:/'www.amfiindia.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

tary policy, irrespective of the
country setting.

In India, this exercise
acquires priorityin the context
of the flexible inflation target-
ing formally instituted in June
2016,which commitsthe cen-
tralbank — the RBI — toa con-
sumer price inflation target of
4% with a symmetrical toler-
ance band of +/- 2%around it,
the authors said.

The authors are from the
RBIand theviews expressedin
the paper are those of the
authors and not necessarily
those of the institution to
which they belong, the central
bank said.

Moreover, section 45ZA of
the Reserve Bank of India Act,
1934 mandates that the Cen-
tral Government shall, in con-
sultation with the Bank,deter-

mine the inflation target once
in every five years.

The inflation target has to
be reviewed by end-March
2021. In this context, trend
inflation provides the metric
to gauge the appropriate level
of the target going forward.

In a bid to keep inflation
under specified level, the gov-
ernment in 2016 had decided
to set up Monetary Policy
Committee headed by the RBI
Governor entrusted with the
task of fixing the benchmark
policy rate (repo rate).

The six-member panel,
which had its first meeting in
October 2016, was given the
mandate to maintain annual
inflation at 4% until March
31,2021, with an upper toler-
ance of 6% and lower toler-
ance of 2%.

Power sector in need
of a slew of reforms

PRESS TRUST OF INDIA
New Delhi, December 28

LIMPING BACK TO normal
after bearing the brunt of the
pandemic this year, the power
sector needs a slew of reforms,
especially implementation of
consumer rules to achieve the
government’s ambitious target
of 24X7 electricity supply forall
in 2021, and steps to improve
the financial health of discoms.
The most important task
before the governmentwillbeto
deal with the sickness of power
distribution utilities (discoms),
which are cash-strapped and
unableto paytheelectricitygen-
eration firms (gencos) forensur-
ing 24X7 power supply forall.
There has been a cascading
effect of the pandemic on power
demand andrevenue collection
of discoms, which has aggra-
vated the stress on gencos.

There has been an issue with
cash flow of gencos due to delay
in payments by discoms.
Director General of Associa-
tion of Power Producers (APP)
Ashok Khurana suggested the
government needs to consider
expanding the coverage of the
‘liquiditywindow’to cover dues
up to December 2020. “.w e
hope that initiatives such as
greater emphasis on privatisa-
tion of distribution, formulation
of new tariff policy which con-
tainsseveral sector transforma-
tional measures and increasing
government focus towards elec-
tricity market-based products
will help set the tone of revival
and put thesectorbackonasus-
tainable growth path,’he said.
On 24X7 powersupplyinthe
country, Power Minister R K
Singh said the Electricity (Rights
of Consumers) Rules would
ensure delivery of services.

From the Front Page

China pushes
Ant Group
overhaul

PAN’S COMMENTS STOPPED
short of calling fora break-up
of Ant,yet pointed to a signif-
icant operational restructur-
ing.Ant should set up a sepa-
rate holding company to
ensure capital adequacy and
regulatory compliance, Pan
said.

Ant should also be fully
licensed to operate its per-
sonal credit business, and be
more transparent about its
third-party payment transac-
tions and not engage in
unfair competition, Pan
added.

Ant said in a statement it
would establish a “rectifica-
tion”working group and fully
implement regulatory
requirements.

Ma was advised by the
Chinese government to stay
in the country, Bloomberg
News has reported, citing a
person familiarwith the mat-
ter. Ma could not be reached
for comment.

Pan said Ant representa-
tives met on Saturday with
officials from the PBOC and
other Chinese banking, secu-
rities and foreign exchange
regulators.

During the meeting,regu-
lators pointed out Ant's issues
including its poor corporate
governance,defiance of regu-
latory demands, illegal regu-
latory arbitrage, the use of its
market advantage to squeeze
out competitors, and harm-
ing consumers' legal inter-
ests,according to Pan.

Ant traces its beginnings
to Alipay,which was launched
in 2004 as a payment service,
and is 33% owned by Alibaba.
Its Alipay app dominates dig-
ital payments in China, with
more than 730 million
monthly users. The
Hangzhou-based company
also built an empire connect-
ing China's borrowers and
lenders, securing short-term
loans within minutes. It was
poised to be valued at more
than $300 billion in its stock
market debut.

Last month, China issued
draft rules aimed at prevent-
ing monopolistic behaviour
by internet firms, and the
Politburo this month vowed
to strengthen anti-monopoly
efforts in 2021 and rein in
"disorderly capital expan-
sion."

China also warned inter-
net giants this month to
brace for increased scrutiny,
as it slapped fines and
announced probes into merg-
ers involving Alibaba and
Tencent Holdings.

Tax tribunal
restores
exemptions
given to Tata

Trusts

“IF RECEIPT OF some inputs
at the last minute from a
third party cannotresultinan
extension of time for comple-
tion of assessment under sec-
tion 14 3(3) directly, it cannot
be done by way of invoking
Section 263 either,” the order
said.

Further, the tribunal ques-
tioned the veracity of evi-
dence received from Mistry
on the grounds that “his
action of supplying docu-
ments to the income tax
department, without any
authorisation of the company
even though which were
apparently obtained by him
in the fiduciary capacity,
almost immediately after
being removed as chairman
of the Tata Sons parallels, can-
not be said to be influenced
by call of a pure conscious and
high ground of morality.”

It added that this kind of
conduct was unheard of in
the civilised corporate world.
“The inputs from those
engaged in a rivalry with an
assessee should be taken with
a reasonable degree of cir-
cumspection and should not
be placed on such a high
pedestal so as to relegate all
other material facts and
accepted past assessment
history of the case into
insignificance,” the tribunal
said.

The order went into
detailed allegations of the
Trusts’ control of Tata Sons
and some Trustees deriving
benefits from the parent
company but saw no merit in
the same.

The tribunal appreciated
that under the model of own-
ership of Tata Sons -- a hold-
ing company having invest-
ments in group companies --
majority shareholdingis to be
collectively in the hands of
various charitable institu-
tions. This is in compliance
with the articles of associa-
tion of Tata Sons.



